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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL >§< )
PRINCIPAL BEMCH: NEW DELHI '

~ ¢ Lae /7 2
DATED THIS Suﬁz 2//9LL - 7

Present:
Hon'ble Justice Shri Ram Pal Singh .. Vice=Chaifmen (3)
Hon'ble Shri P,S, Habesb Mohamed «o Member (A)

APPLICATION No.1259/1988

Ran Singh,: vs Applicant
S/o Shri Sohan Lal,

Chief Ticket Inspector,
Northern Failuway,
Neuw Delhio

( Shri B.S, Mainee, Advocate )

Ve

1« The:Gederal Maneger, «. Respondents
Northern Railuay,

Bearoda House,
Ney Dmlhi,

i

2, The Divisional Railuey Manager,
Nerthern Railuay,
State Entry Road,
New Delhi,
3. Shri Sabir Ali,
5/0 Shri Shemshuddin,
R/o 24~ Mahabat Khan Road,
Railwey Coleny,
New Delhi

( Mr,.0.P: Kshatriya,Advocate )

This epplication having come up for orders
before this Tribunal today, Hon'ble Shri P.S5. Habeeb
Mohamed, Member (A),-made the follewings
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1, Shri Ran Singh, Chief Ticket Inspectsr, Northern
Railway has filed this applicatien under section 19 of
the Administrative Tribunals Act with the prayer for

/
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for the issue of directions by the Tribumal quashing
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Arnsxure o2, & letter from the 2nd respendent, UlhéiL‘lic:;QJ
aloen | : 'y

canfirmiﬁg“tha resssignment of his senierity, sarlier
% ,
determined in letter No. 758-E/43/X/A/P-2 dated

9/@/1987,uhich was aunerse&ed by snether letter of the
‘Railuayg No.729-5/25/2104/11/b-2 dated 22/3/1988. The
impugned ercer from the 2nd respondent dated 9/6/1988
(16:3) reads as follouws: |

, "In supersession ef this Office Notice No,729-E/
26/2104/11/P-2 dated 22-3-19668, thes seniority assigned to
Shri Ran.Singh/Solen Chief Ticket Inspecter, New Delhi
vide this effice letter No,758=-E£/43/X/A/P=2 dated
9=8«~1987 will preveil,” . .

This impugned ﬁrder is in modificatien of the earlier
% letter of railusys dated 18/3/1588 in which his
senierity as C.T,I/NDLS has been'carfectlyfassignad.
The prayer is fer resﬁcrati-n ef hie seniority vide the

earlier letter of 18/3/1988 which reads as Felleus:

. "In centinuatien of this office letter ef even
number dated 6.,1.1988 the objectiens were called feor
- regerding assignment of senierity te Shri Ran Singh,
CTI/NDLS, Only twe objections sf 5/Shri §.C. Bhatnagar,
CTI/NDLS & Sabir Ali, CTI/DLI were received in this
ef fice, which have been examined and sverruled, The
senierity assigned to Shri Ran Singh issued vide this
effice letter No,729-E/26/2104/ dt. 6.1.1988 is trested
. as final, _ '
’ Censequent upon the finalization of seniority ef Shri
Ran Singh, CTI/NDLS, he is deemed te be premeted at par
with his junier Shri Ram Dhan, in grade Rs, 250380,
We&,f, 10=7=64 and as TTI/CTI gr.R.550=750 and 7G0-000
respectively w.e.f, 1,1.1979 and is due preferma pay"
fixatien in gr, Rs, 250-380, S50«750 & 700-900 at par
with his junier Shri Ram Ohen, which will be fixed
after vetting ef acceunts, ' .
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A2. The casze of the epplicant is that as per
decisien ef the Hen'ble Punjab & Haryana High Ceurt
he was entitled te be abserbed as Ticket Cellecter in

the scale of Rs,130-212 (Rs.330-560) with effect frem
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the date the grade was held by him and the Railuway

Administretien was directed te treat his status as

such and grent him censequential benefits,
. Ctubﬁmw/zf
3. - The app%%fgnt is made, in the applicatien, that

he Q:aﬁualified in the selection of Head Ticket Cellecter
in :;e grade ef Rs, 425-640 at the very first attempt in
1976 and he was entitled ta be put in the pansl abeve
his juniers, Thejavermenf; is alse made that the Heed-
 quarters Office ef tha Railways.decided te aesign his
senierity in the Ticket Chécking ataff frem the date ef
his appeintment,that is frem 16/5/65 in ferms of the
General Manager's circular dated 12/11/1971 and the
¥ | autherities hag'dgcided that he sheuld be given preforma
senierity in the grade ef Rs, 425-640 and Rs.550-750 frem
the date ef blie premstien of his immediate juniers,
Respéndant No.2 issue = seniafity list of Chief Ticket
Inspectsrs in the scale ef Rs. 700-900 en 9/5/1987 in
which the applicéht wae shewn at S1,16 wvhereas hié junier
Ram Dhan was shewn as S1.,1, The senierity list circulated
en 9/5/1987 (Annexure 5) ghews Ram Dhan at the topiugne &,/
Sabir Ali (Respendent Ne,3) at S1.4 and the appllcantcd-ﬁbu~ilbe
3k Lf h«fprotested against this senierity list in - which he was
25' shown as junier te Ram Dhan. After censidering his repre-
santation}respendent 2 issued an amendment te the
senierity list in terms ef his letter dated 6/1/88
(Annexure 5.7) in which he was shewn at serial zwé?é izj
and Ram Dhan vas shewn belew him at Item 1/A, Vide
Annexure A-I1 the applicant was slse infermed that the
senierity assigned te him,haa tc-be trdatéd as Finél.
However, te his surprise he found that the impugned
ercer dated 9/6/88 has been issued giving him lewer
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lousr senierity and placing him belew Ram Dhan and
the 3rd respondent SabirAli, Being aggrieved he has

filed this applicatien with the prayer as mentiened

marlier,

4, _ In the reply filed by ﬁhe respondents 1 and 2,'
it is stated that the petitioner did net qualify in
the selectien in 1976 and the.péint is made that}aa
pég the senierity listsdated B8/1/88 and 16/3/88 are

[e34%)

ctncernef;-ﬁﬂ representatien of staff and examining the

» »
I %

Factshgf)the competent authority)the seniority lists ef
8/1/88 and 18/3/88 uere withdraun being erronesus and
were treated as cancelled vide the impugned erder dated
9/6/88., The 3rd respondent has alse filed the reply. But
the main peints are cevered in the reply ef the efficial

respondents,

5. We have heard the lesarned ceunsel Shrilmainee
far the applicant and Shri S5hashi Kiran fer the efficial

respondents,

6o On geing threugh the averments and after hsaring
the respective counselg/ue find that the principles of
natural just;ce havs'been vislated in issuing the impugned
erder dated 9/6/88 aég that ne netice has been given te

the applicant, It was stated that an errer can be cerrected
by the administrative autherity and fer this purpese it
was nat nﬁcessaty te cmmpletely take tHe empleyee inte
cenfidence, We are unable te agrse uwith this contentien

of the lféicial respendenté anc have no hesitation, while -
leaving the issues npeﬁ)ts quash the impugned erder

dated 9/6/88 and restere the sarlier letter dated

18/3/88 in uhich his senierity was assiéned (Annexure A, I1),
The impugned erder is accerdingly quashed and

réspendents 1 & Z may take apprepriate actien aftar
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giving notice te the applicant and dispesing ef tids
case, If the epplicant is still aggrieved by the v
erders which may be pgssed by the respendents, he may
appreach the preper ferum fer relief, The applicatien
is dispesed eof accerdingly, Theiinatter sheuld be

fiﬁally dispesed ef by the respondents within a peried
of 4 manths with effec£ frem the date‘nf receipt eof a
cecpy ef this erder, No ether relief can be granted te

the applicant, There will be no erder as te cests,

) | ,' [ c 52{7/_ QWLU(\‘C.Q- I
' ( P.S., HABEEB MOHAMED ) ( RAM PAL SINGH )
@ : Member (A) Vice=Chairmen (3)
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